ARB.P No. 1/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
15.05.2015
Ms. Q.B. Lamare, learned counsel, appears for the applicant.
Mr. L. Byrsat, learned counsel, represents respondent No. 2.

Learned counsel for parties pray for and are granted 10 (ten)

days’ time to complete their pleadings. List this matter on 29.05.2015.

CHIEF JUSTICE

Sylvana



ARB.P No. 2/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
15.05.2015
Ms. Q.B. Lamare, learned counsel, appears for the applicant.
Mr. L. Byrsat, learned counsel, represents respondent No. 2.

Learned counsel for parties pray for and are granted 10 (ten)

days’ time to complete their pleadings. List this matter on 29.05.2015.

CHIEF JUSTICE

Sylvana



CRL.REV.P. No. 1/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

15.05.2015

Mr. S. Sen, learned counsel, appears for the petitioner.

Mr. N.D. Chullai, learned GA, represents the respondents.

Contemnor present in Court prays for and is granted 2 (two)
weeks’ time to file reply.

Interim order, if any, passed by the contemnor shall remain

stayed till the next date of hearing.

List this matter on 29.05.2015.

CHIEF JUSTICE

Sylvana



CRL.Rev.P. No. 9/2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
15.05.2015
None appears for the petitioner.
Mr. K. Paul, learned counsel, represents the respondent.
Issue notice as to why interim relief granted vide order dated

01.05.2015 should not be vacated for non appearance. List the matter on

29.05.2015.

CHIEF JUSTICE

Sylvana



TR.P (C) No. 2/2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
15.05.2015

Mr. P. Upadhaya, learned counsel, appears for the petitioners.

Mr. K. Baruah, learned counsel, represents respondent No. 1.

Mr. K.Paul, learned counsel, is for respondent No. 2.

Learned counsel for parties pray for and are granted 2 (two)
weeks’ time to examine as to whether the terms of tenancy agreement said
to have entered between the parties is in accordance with the provisions of
Meghalaya Urban Area Rent Control Act. Let the matter be listed on

29.05.2015.

CHIEF JUSTICE

Sylvana



CONT. CAS (C) No. 15/2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

15.05.2015

Mr. R. Mazumdar, learned counsel, appears for the
petitioner.

Mr. K. Paul, learned CGC, represents the respondents.

Learned counsel for Union of India, Shri. K.Paul states that
after dismissal of Special Leave Petition by Hon’ble the Apex Court
against judgment of Division Bench sought to be enforced, the case has
been processed for implementation of the judgment. The process is likely
to take some more time. Thus, on request of learned counsel for Union of
India, he is granted 2 (two) months’ time to do the needful. In view of the
statements made on behalf of respondents by learned counsel, the

contempt petition is disposed of.

CHIEF JUSTICE

Sylvana



CRL.REV.P. No. 19/2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

15.05.2015

Mr. M.A. Islam, learned counsel, appears for the petitioners.

Mr. D. Nandi, learned counsel, represents the private
respondent.

Mr. N.D. Chullai, learned GA, is for the state respondent.

Learned counsel for private respondent prays for and is

granted a week’s time to argue the matter. List on 22.05.2015.

CHIEF JUSTICE

Sylvana



CRP No. 19/2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

15.05.2015

Mr. M.F. Qureshi, learned counsel, appears for the petitioner.

Mr. G.S. Massar, learned senior counsel, represents
respondent.

Learned counsel for petitioner prays for and is granted a
week’s time to file the application in terms of oral instructions received by
him, namely, that the petitioner wants to delete the prayer relating to removal

of encroachment from the premises in question. List the matter thereafter on

22.05.2015.

CHIEF JUSTICE

Sylvana



CRP No. 56/2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

15.05.2015

Mr. K. Paul, learned counsel, appears for the petitioner.

Mr. L. Byrsat, learned CGC, represents the respondents.

Learned counsel for the petitioner prays for and is granted a
week’s time on the ground that one of the counsel i.e. Mr. N. Mozika, in

this bunch of matters is in the midst of bereavement. List thereafter on

22.05.2015.

CHIEF JUSTICE

Sylvana



CONT.CAS (C) No. 33/2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE
15.05.2015
Mr. B.K. Deb Roy, learned counsel, appears for the petitioner.
Mr. K. Paul, learned CGC, represents the respondents.
Learned counsel for the respondents, Mr. K. Paul prays for and

is granted 10 (ten) days’ time to seek instructions. List this matter on

29.05.2015.

CHIEF JUSTICE

Sylvana



